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THE TRIPURA ACT NO. 8 OF 2014

£

THE TRIPURA APPROPRIATION (NO. 6 ) ACT, 2014,
’ ' AN
ACT
o authorize payment and appropriotion of certain further sums from and out of th

Cunsolidated fund of the State of Tripwra fo meet the expenditure incwred on cerigi

services during the financial vear ended on 37% March, 2004 in excess of the amount sronte.
L5 g . : 4] Ak

1or those services and for that year.

BIE it epacted by the Legislative Assembly of Tripura in the sixty-fifth year of th

Hepublic of India as follows: -

Short Title i This act may be called the Tripura Appropriation (No. 6 )
Act, 2014, :

Issie of ' 2. From and out of the Consolidated Fund of the State of
Ks.233,55.18,158/- Tripura, the sum specified in column 3 of the Schedule
ail of the Consolidated amounting in the aggregaie 10 the sum of Rupees two
Fund  of the State of hundred thirty three crore fifty five lakh eighteen
Tripura to meet certain thousand one hundred fifty eight only shall be deemed
expenditure  for  the to have been suthorized to be paid and applied to meet the
Financial Year ended on - amount spent for defraying the charges in respect of the
F87 day of March, 2004, services specified in column 2 of the Schedule during the

~ linancial year ended on the 31% day of March, 2004 ir
excess of the amounts granted for those services and for
that ' _

. The sums deemed to have been authorized to be paid and
applied from and out of the Consolidated Fund of the
State of Tripura under this Act should be deemed to have
been appropriated for the services and PUrposes expressec
in the Schedule in relation to the financial year ended or
the 31% day of March, 2004, |
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Tripura Gazeite, Extraordinary |ssue, September 30, 2014 A D,

THE SCHEDULE
: {Section 2 and 3
1 o 3
Sums agoregating ic |
Na. of i : Charged on the W
Services and Purposes 3, ¢ arg Total
Voles i P ) Voted by Caonsolidated Fund L
Asgsembly Rs. ]
Rs.
5 |Law Departmeni (Capital} F9TTSIE g 7977915
28 |Horticuliure Cepariment {Revenue; 328000 0 329000
31 {Rural Developiment Depariment {Capitaly th] 25665 28565
~TScience, Technology & Environment e
3»’ + ; H - { ~y 1 ENEE
*  |Department (Capital) g O] -
26 |Jail Department (Revenue} BE1302 ol 581302
42 IFinance Department (Capital} 1] 23265241768 2326524176}
GRAND TOTAL:- 8258317 23265498411 2335518158
TOTAL : REVENUE 390302 0 260302
TOTAL : CAPITAL 7978015 5326549841 2334527856
D.M. JAMATIA
1.R. & SECRETARY, LAW
GOVERNMENT OF TRIPURA
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